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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 836 OF 2024

SARITA DWIVEDI ..APPLICANT
VERSUS
STATE OF UTTAR PRADESH. ...RESPONDENT
INDEX
S. PARTICULARS PAGE
NO NO.

1. AFFIDAVIT ON BEHALF OF THE DISTRICT MAGISTRATE
LUCKNOW, IN COMPLIANCE WITH THE HON’BLE NGT ORDER | 2.4
DATED 20-02-2025, ALONGWITH THE SUPPORTING AFFIDAVIT.

2. ANNEXURE-1

Copy of the reports dated 28.03.2025 and 29.03.2025 along with the | 5-27
photographs and remote sensing satellite pictures.

THROUGH

(ﬂm.- o ._f....‘., -

—

Date: 09.04.2025
Place: New Delhi
PRIYANKA SWAMI
ADVOCATE
Standing Counsel for STATE, Uttar Pradesh
F-13, JANGPURA, NEW DELHI 110014
E-mail:advpriyvankaswami@gmail.com
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Pras
o BEFORE HON'BLE NaT1oNAL GREEN TRIBUNAL,
PRINCIPAL pgncH, NEW DELT
Original Application NO- 836 of 2024
IN THE MATTER OF
SARITA DWIVEDI ..Applicant
...Respondents

State of Uttar Pradesh & Ors.

OF DISTRICT MAGISTRATE LUCKNOW ,UTTAR PRADESH IN

AFFIDAVIT ON BEHALF
IBUNAL DATED 20.02.2025

COMPLIANCE OF THE ORDER BY THIS HON'BLE TR

|, Vishak G. aged about- 37 years, son of - S V Ganapathy lyer, do hereby most

-

solemnly state and affirm as under;

1. 1 am the District Magistrate, Lucknow, Uttar Pradesh and fully conversant with the
facts and circumstances of the present case. I affirm that this Affidavit is being filed by

the Deponent in compliance of order dated 20.02.2025 of this Hon'ble Tribunal.

2. That the instant case was heard by the Hon’ble Tribunal on 08.01.2025 and on the
said date, the Hon’ble Tribunal passed an order dated 08.01.2025, the operative

portion of which is quoted below for kind perusal of this Hon'ble Tribunal;

“We have gone through the affidavit filed by the District Magistrate, Lucknow. In
the affidavit the District Magistrate has mentioned that the demarcation has been

carried out on 28.12,2024 in respect of all the 5 ponds but he has not mentioned

o RIS ..')
{*}\‘e‘ﬁé? the/ deponent constituted a committee under the Leadership of Sub

Tr ) ' bl
L/ k
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Divisional Magistrate, Sarojini Naga;5L§cgow for rejuvenation and restoration of the
said pond land bearing Gata No(s). 1211, 1250, 1251, 1653 and 1681 and further it
has been directed to submit a report regarding the restoration/rejuvenation of the

pond land in compliance of the directions issued by the Hon’ble National Green

Tribunal, New Delhi.

. That it is most respectfully submits that the instant case was listed before the Hon’ble

Tribunal on 20.02.2025 and on the said date this Hon'ble Tribunal has been pleased to

pass the following order;

“1. Report has been filed by Respondent No.4- Municipal Corporation, Lucknow.
Report dated 17.02.2025 has also been filed by the District Magistrate, Lucknow.
Supplementary affidavit has been filed by Respondent No. 6.- M/s Omaxe Limited.

2. Written request for adjournment has been made on behalf of Mr. Mukesh .

Verma, Advocate for UKPCB.

3. While such written request for adjournment, when not opposed, deserves to be
allowed but any such written request will not be a valid ground for not specifying
the proceedings to be conducted on the next date of hearing.

4. Learned counsels for Respondents No. 5, 6 and 7 seek time for taking further
action regarding restoration and rejuvenation of the ponds in question and filing
of action taken reports in this regard.

5. The restoration and rejuvenation of the ponds be completed by 31.03.2025 and
action taken reports may be filed at least one day before the next date of hearing
fixed.

6. Written request made on behalf of Mr. Mukesh Verma, Advocate for UKPCB for
adjournment is allowed.

7. List on 02.04.2025 for further hearing.

. That it is most respectfully submitted that in compliance of the aforesaid order dated

20.02.2025 passed by this Hon’ble Tribunal, the spot inspection has been conducted

by the team under the leadership of Sub Divisional Magistrate, Sarojini Nagan

Lucknow where it has been found that the excavation work of the ponds in question

WER ::"77[\

oA

GORj;

@ Scanned with OKEN Scanner3

-



583

of the ponds. It is further submitted that remote sensing satellite pictures of subject

Gata locations shows that Gata numbers in question have been flat land since long

period of time. The copy of the reports dated 28.03.2025 and 29.03.2025 along with

the photographs and remote sensing satellite pictures are being annexed herewith as

Annexure No.1 to this affidavit.

_ That in view of the aforesaid facts and circumstances narrated hereinabove it is

expedient in the interest of justice that this Hon’ble Tribunal may graciously be

pleased to take the instant affidavit of action taken report on record of the instant

case. Further submitted that operative portion of order dated 08.01.2025
subsequently 20.02.2025 by Hon'ble tribunal has been complied, thus it is humbly

requested to discharge the deponent from instant writ petition.

_ 1 state that everything stated above has been stated by me in my official capacity on
and derived from the official records and I state that nothing material has been

concealed therefrom. \k

VERIFICATION:

OATH GOMIMISSION S i Q,Pﬂé&,

Verified at Lucknow on this _J " day of ﬁgﬁﬁ_, 2025, that the contents of the above
S
affidavit from parz%’ﬁﬂh%q\ ) ?are beheved to be true and correct to the best of my

knowledge and belief. No part of it is false and nothing material has been concealed
/\T‘J (‘OMMF)S‘FURN‘I CO.\'\MlbD|ONLbA] H COMMISSIONER

mfhvegfr?m e AM%‘ bﬁ G RAC P 52 ofBe Ly

OATH COMINISSIONER ﬂ;}
High Cour ||\ph'wj/’ HJI\UF‘SIW o .
Luckn ©n

No....... 0%3}‘%./6, ’
Date....{.mg.:.,,’lé./'
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4. Learned counsels for respondents No.5, 6 and 7 seek time for taking further

action regarding restoration and rejuvenation of ponds in question and filing of
action taken report in this regards.

5. The restoration and rejuvenation of ponds be completed by 31.03.2025 and

action taken reports may be filed at least one day before next date hearing
fixed. :
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4. Learned counsels for respondents No.5, 6 and 7 seek time for taking
ion of ponds in question

further action regarding restoration and rejuvenati
and filing of action taken report in this regards.

The restoration and rejuvenation of ponds be completed by 31.03.2025
and action taken reports may be filed at least one day before next date

hearing fixed.
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Court No. 2
Item No.08
AL
‘ TRIBUN
BEFORE THE NATIQNAL G';;%%ELHI
PRINCIPAL pgNCH) N
. 2024
Original Application N 0836/
Applicant
Sarita
Versus:

State of U.P. & Ors,

Date of hearing: 20.02.2025

, UDICIAL MEMBER
CORAM:  HON’BLE MR. JUSTICE ARUN TYAGI, J

HON’BLE DR. AFROZ AHMAD, EXPERT MEM BESS
Applicant: None for the applicant. .
Respondents: Mr. Amit Shukla, Advocate for UPPCB Respondent No.2.

Mr. Raj Kumar, Advocate for CPCB-Respondent No.3.

Ms. Priyanka Swami, Adyocate for DM Lucknow and MC
Lucknow Nagar Nigam-Respondent no.5 and 7. ‘
Mr. Ashwin Kr. Nair, Mr. Wazid Hasan, Mr. Shiv Prem and
Ms. Charu Rana, Advocates for Respondent No. 6.

ORDER

1. Report has been filed by Respondent No.4- Municipal Corporation,
Lucknow. Report dated 17.02.2025 has also been filed by the District
Magistrate, Lucknow. Supplementary affidavit hag been filedq

Respondent No. 6.- M /s Omaxe Limited,

9. Written request for adjournment hag pee, made on pep,
€half

‘ of
Mukesh Verma, Advocate for L_JKPCB‘ Mr.

3 While such written request fo adjourny, .
. ent, w

hen
deserves to be allowed but any Sueh . . 03 OPposeq,
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onducted on'the ne
ground for not specifying the proceedings t© BEES R date

of hearing.
\ and 7 seek time for tal
4. Learned counsels for Respondents NO- 5 6 and taking

further action regarding restoration and f gjuve'natlﬁ,n of the ponds in
question and filing of action taken reports in this Fé82T d.

S. The restoration and rejuvenation of the porids be completed by

31.03.2025 and action taken reports may be ffil'ﬁd}at“}eaat oe daybete
the next date of hearing fixed,
6. Written request made on behalf of Mr. Mukesh Verma, Advocate for

UKPCB for adjournment is allowed.

7. List on 02.04.2025 for further hearing,

Arun Kumar Tyagi, JM

February 20%, 2025 \roz Ahmad, EM

O.A. No.836/2024
o
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